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. For the respondents: Mr.B.Mukherjee, counsel
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S.K.Hajra, A.M.

The applicant has filed these two MAs for restoration of the
0A which was dismissed for default by order dated 18.5.04 and for
condonation of delay in filing such restoration application.

2. Ld.counsel for the applicant submitted that he could not
attend the Court on 18.5.04 as he was indisposed and thaV the order
dated 18.5.04 of this Tribunal was received by the applicant
belatedly. |

3. On consideration of the plea made by the applicant, both the
MAs are allowed.

4, The order dated 18.5.04vis recalled. Let the OA be restored to

its file and number and be listed for hearing on 22.11.04.
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